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BS Marketing Initiative

KarurVysyaBankopeneda
new branch in

Kothavalasa, yesterday on
Monday.This is the 790th
Branch of the Bank. This
branchoffersacomprehensive
range of banking services like
Savings,Current&Depositac-
counts,Retail andCommercial
Loans, locker etc.,
Thenewly inauguratedbranch
is located at Ground Floor,
MoorkuriMansions,Opposite
Police Station, Kothavalasa –
535183,VizianagaramDistrict,
Andhra Pradesh. Shri B.
Ramesh Babu, MD & CEO,
Karur Vysya Bank inaugurat-
ed the branch. Dr. Polimera
Madhubala,MBBS,MS(OBG)
lighted the Gayathri Lamp.
CustomersandofficialsofKVB
graced the occasion.
Customerscanalsoopen their
Savingsaccount in threeeasy
steps through the KVB DLite
Mobile App. Customers can
thereaftercomplete theirKnow

Your Customer formalities
throughv-KYCwithouthaving
tovisit thebranch. All financial
andnon-financial transactions
canbe carried out through the

app. Processing of retail and
commercial loans are com-
pletelydigital. In-principlesanc-
tion for retail loansaregiven in
15minutes.

Karur Vysya Bank has been
conferred with two presti-

gious awards for its perform-
ance in theareaofMSME lend-
ing. TheChamberof IndianMi-
cro Small and Medium Enter-
prises, New Delhi recognized
Karur Vysya Bank as the Best
MSME Friendly Bank (Private
Sector) – Runner up and Best
Innovative Bank (Private Sec-
tor) – Runner up for the year
2021. The awards were re-
ceivedbyMr.Anburaj,General
Manager,CommercialBanking
from thehandsofShriNarayan
Rane, Hon’ble Union Minister
forMSME.

KARUR VYSYA BANK OPENS A
NEW BRANCH IN KOTHAVALASA

KVB WINS TWO MSME AWARDS

Shri B. Ramesh Babu, Managing Director & CEO of Karur Vysya Bank
inaugurating the branch. Shri Ramesh Nerella, AGM & Divisional Head –
Visakhapatnam is at the far right

FORM NO. CAA 2
[Pursuant to Section 230(3) of the Companies Act, 2013

and Rules 6 and 7 of the Companies
(Compromises, Arrangements and Amalgamations) Rules, 2016]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH 1, CHENNAI
CA(CAA)/117(CHE)/2021

In the matter of Sections 230 to 232 and
other applicable provisions of the Companies Act, 2013

and
In the matter of Scheme of Amalgamation of
Brio Bliss Life Science Private Limited with

Shield Health Care Private Limited and their respective Shareholders
Brio Bliss Life Science Private Limited
(CIN: U93000TN2012PTC087450)
a Company incorporated under the Companies Act, 1956,
having its registered office at S.No.15/1, 15/2,
Vanagaram Service Road, Chennai – 600 095, Tamil Nadu.

…Applicant/Transferor Company

Advertisement of Notice of Meetings of the Equity Shareholders and
Unsecured Creditors of Brio Bliss Life Science Private Limited

Notice is hereby given that by an Order dated 20 April 2022, the National
Company Law Tribunal, Division Bench 1, Chennai has directed a Meetings
to be held of the Equity Shareholders and Unsecured Creditors of Brio Bliss
Life Science Private Limited (“the Company”) for the purpose of considering,
and if thought fit, approving with or without modification, the Scheme of
Amalgamation of Brio Bliss Life Science Private Limited with Shield Health
Care Private Limited and their respective Shareholders (“Scheme”).
In pursuance of the said Order and as directed therein, further notice is hereby
given that a meetings of the Equity Shareholders and Unsecured Creditors
of Brio Bliss Life Science Private Limited, the Company, will be held on
Wednesday, 8th June, 2022 at M49-M50, 2nd Floor, Classic Royal, L.B.
Road, Indira Nagar, Adyar, Chennai, Tamil Nadu – 600 020 at below time; the
Equity Shareholders and Unsecured Creditors are requested to attend:

Meetings Time of Meetings

Equity Shareholders 9:00 A.M.

Unsecured Creditors 10:30 A.M

Copies of the said Scheme of Amalgamation, copy of the statement under
section 230 and form of proxy can be obtained free of charge at the registered
office of the Transferor Company. Persons entitled to attend and vote at
the meeting, may vote in person or by proxy, provided that all proxies in
the prescribed form are deposited at the registered office of the Transferor
Company at S. No. 15/1, 15/2, Vanagaram Service Road, Chennai – 600 095,
Tamil Nadu, not later than 48 hours before the respective meetings.
Forms of proxy can be had at the registered office of the Transferor Company.
The Tribunal has appointed Mr. Lakshmi Narasimhan Mahadevan (Director), or
failing him, Mr. Krishna Krishnan Ramanathan (Director) as the Chairperson of
the said meetings. The above-mentioned Scheme, if approved at the meetings,
will be subject to the subsequent approval of the Tribunal.
Dated this the 4th Day of May 2022

Sd/-
Mr. Lakshmi Narasimhan Mahadevan

Chairperson appointed for the Meetings

CIN: L29142TN1961PLC004568
Regd. Office: 108, Mount Poonamallee Road, Porur, Chennai - 600 116
Email ID: sectl@wsinsulators.com Website: www.wsindustries.in/KYC

NOTICE OF POSTAL BALLOT

Members of the Company are hereby informed that pursuant to Section 108, Section
110 and other applicable provisions, if any, of the Companies Act 2013 read with the
Companies (Management and Administration) Rules, 2014, the Company has on 2nd
May 2022 completed the dispatch of Postal Ballot Notice dated 30th April 2022 along
with the postal ballot form to all the Members for seeking Member's consent, in
relation to:-
1. Issuance of Equity Shares to Investors, other than existing promoter group, on a
Preferential Basis.
The Board of Directors of the Company has appointed Mrs. Lakshmmi Subramanian,
Practising Company Secretary, Chennai, as Scrutinizer to conduct the said Postal
Ballot including e-voting process in a fair and transparent manner. As required under
Rule 22 of the (Management and Administration) Rules, 2014, the Company has
engaged the services of National Securities Depository Limited (NSDL) to provide
electronic voting facility to theMembers of the Company.
The voting rights of Members shall be reckoned on the paid-up value of shares
registered in the name of the member(s) on 29th April 2022 (cut-off date) and the
Postal Ballot Notice along with Postal Ballot forms have been sent to all the Members,
whose names appear in theRegister ofMembers on that date.
Members holding shares in Physical /demat form have an option to vote either
electronically or through Postal Ballot form. Members can opt for only one mode of
voting i.e either by Postal ballot form or by electronic mode. In case anyMember casts
vote through physical ballot as well as electronic mode, then voting done through
electronicmode shall prevail and voting done by postal ballotwill be treated as invalid.
Members are requested to note that:
1. In case the Members are voting by way of Physical postal ballot form, the said form
duly completed and signed should reach the Scrutinizer on or before the close of
working hours i.e 5.00 p.m on 1st June 2022. All postal ballot forms received after the
said datewill be treated as if the reply fromsuchMember has not been received.
2. In case Members are e-voting, they can cast their vote online from 9.00 a.m on 3rd
May 2022 till 5.00 p.m on 1st June 2022. Please note that the e-voting module will be
disabled for voting thereafter.
The result of the Postal ballotwill be announced on 2nd June 2022.
A Member who have not received or who want duplicate Postal Ballot form can
download the same from www.evoting.nsdl.com or website of the Company
www.wsindustries.in/KYC or by writing to company the Registrar & Share Transfer
Agent, Integrated Registry Management Services Private Limited, 5A, 5th Floor,
Kences Towers, 1, Ramakrishna Street, T.Nagar, Chennai - 600017. For any queries /
grievances Members can contact Mr.B.Swaminathan, Company Secretary through
Email: sectl@wsinsulators.com or can contact Registrar of Share Transfer Agent
through Email: yuvraj@integratedindia.in

By Order of the Board
For W.S.Industries (India) Limited

Company Secretary
Place : Chennai
Date : 3rd May, 2022
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